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= *» IN THE CENTRAL ADMINISTRATIVE TRIKUNAL
AHMEDABAD BENCH

O.A. No. 318 of 1992
T.A. No.

DATE OF DECISION 7th October 1932

Shri H.L. Trivedi Petitioner

Party in Person Advocate for the Petitioner(s)

Versus
Bnion of India and Ors Respondent
Shri Akil Kureshi Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. Shri N. V. Krishnan Vice Chairman
The Hon’ble Mr. R. C. Bhatt Member (2)

1. Whether Reporters of local papers may be allowed to see the Judgement <~

2. To be referred to the Reporter or not §

3. Whether their Lordships wish to see the fair copy of the Judgement ¢

4. Whether it needs to be circulated to other Benches of the Tribunal ?




Shri H.L. Trivedi

Behind Pragati Bank )
Nizampura, Yadodara 3380 002 Apnolicant.

Party in person.

Versus

1e

2

Per

W

Union of India

Through Secr?tary -

Ministry of 'orests & Engironment
Paryavaran Bhavan

New Delhi

The Government of Gujarat

Through Secretary

Dgpartment of Forests & Environment
Gandhinagar

The Principal, Chief Conservator of Forests
Gu jarat State
Vadodara

The Pay and Accounts Officer
01d Sachivalaya
Gandhinagar Respond ents,

Advocate Shri Akil Kureshi

ORAL JUDGEMENT
N
In

D0.A. 318 of 1992

Date : 7-10-1992.

Hon'ble Shri Ne Vo Krishnan Vice Cha rman.

Shri HeL. Trivedi applicant in persaon.

Shri Akil Kureshi advocate for the respondents.

Shri Akil Kureshi snters anpearance for the respondentif‘

aund  submits that the applicanté grievance is essentially against the



State Government and other officers ie. Respordents 2

aed 4.

. Respondent no. 4 is representad by Shri P.M. Shah

‘None for the respondent 2 and 3 though sarved.

2. The 4th regondent has filed a reply dated 6.10-92
as also copy of a letter dated 25-9-1992 written by his
office informing &he applicant that he is entitled
to Rs. 4000/~ par mensum Prom 30-10-1986 in the Sgnior
time Scale Rs. 3000/-Rs. 4500/- from time to time till
the date of his voluntary retirement on 30-1-1387. The
lEtt?F,lhas also been endorsed to the sscond respurdent
as also, third respondent requesting them to send the
revised last Pay certificate of the applicant, to enable

the 4th respondent to prepare pension papsrs etc.

4 A copy of the 4th Respondents reply and ths abgove
letter has =zlso bzen served on the applicat¢‘The apolicant
submits that in view of this order, the prayer made by him
had been susbstaintially granted by the dspartment. He
%ouever, prays that in visw of the undue dely in passing
this order, he should be given the interest and the cost

of this application.

Se We have heard the parties. We notice that the

grievance of the applicant had arisen on 21-9%1988 in
respect of the Annexure A-1 letter. He filed representation5
and finally approached this Tribunal only in February 1992.

He has also filed M.A. 339/92 for condonationo of delay.

Be In the light of thess circumstances and in the
view that we are taking of this matter , we condolg the
delay and admit the application and proceed to dispose it
of finally without waiting for any further reply from
responent 2 and 3 . Ye dispose of this application with

directions to the second and the third respondents, to

furnish the information required by the 4th respondent &o



o

withdn a period of tuo months from the date of teceipt of
this order order and we direct the 4th respordent to
prepare the pension papers and send it to the competent

authority within a period of one month thereafter .

7. In view of our findings that applicant is also gquilty

of laches , we are not inclined to prder payment of either

interest or costse.

gn4~fﬂg~

8. The a'plication/isdisposed of with above cdirections.

)
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:!(Q /\4,‘\) L/&‘ A ?1/
(R.C.Bhatt) (N.V.Krishnan)
Member (J) Vice Cpairman

*AS.



